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 (23)
 (24)
 (25)
 (26)
 (27)
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 (30)

 Shri  M_  R  Gopal  Reddy
 Shri  Shibban  Lal  Saksena
 Shri  Satish  Chanda
 Shr  Shashi  Bhushan
 Shri  R  jaram  Shastri
 Shri  Hai  Kishore  Singh
 Shri  Rudra  Pratap  Singh
 Shr  Y  B  Chavan

 and  5  members  from  Rajya  Sabha,
 that  in  order  to  constitute  a  sitting  of
 thr  Jomt  Committee,  the  quorum  shall
 be  one-third  of  the  total  number  of  mem-
 bers  of  the  Joint  Committee,

 that  the  Committees  shall  make  a  report
 to  this  House  by  the  last  day  of  the  first
 week  of  the  next  session,

 that  in  other  respects  the  Rules  of  Proce-
 dure  of  this  House  relating  to  Parha-
 mentary  Ci  mmittee  shall  apply  with
 such  variations  and  modifications  as  the
 Speaker  may  make  and

 that  this  House  do  recommend  to  Rajya
 Sabha  that  Rajya  Sabha  do  join  the
 said  Joint  Committee  and  communicite
 to  this  House  the  names  of  !5  members
 to  be  appoimted  by  Rajya  Sabha  to  the
 Joint  Committee  *

 The  motion  was  adopted

 2  33  कह

 STATUTORY  RESOLUTION  RE
 DISAPPROVAL  OF  THE  DELHI  UNIV
 ERSITY  (AMENDMENT)  ORDINANCE
 AND  DELHI  UNIVERSITY  (AMEND-
 MENT)  BILL—  Contd

 MR  DEPUTY  SPEAKER  Now  we
 take  up  further  discussion  of  the  statutory
 resoiution  by  Shri  Bade  and  the  Bill  moved
 by  Prof  S  Nurul  Hasan

 SHRIS  M  BANERJEE  (Kanpur)
 What  ts  the  tume  remaining,  Sir  ?

 MR  DEPUTY-SPEAKER  Three  hours
 were  allotted  One  hour  and  35  minutes
 were  taken,  the  balance  is  one  hour  and
 25  minutes
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 SHRI  S  M_  BANERJEE  Certain
 amendments  have  been  tabled

 MR  DEPUTY  SPEAKER  I  do  not
 think  the  second  reading  will  take  much
 time,  because  the  Bill  is  a  short  Bull,  and
 whatever  you  want  to  say  yn  the  clauses,
 you  have  said  now  in  your  speeches
 Caterruption)  am  saying  that  they  would
 nct  take  much  time  Shr:  Samar  Guha

 SHRI  SAMAR  GUHA  (Conta):  Mr
 Deputy-Speaker,  Sr  at  the  ve  y  outset

 साधराम  (फिल्लौर)  :  उपाध्यक्ष  महोदप,
 मेरे  सवाल  का  जबाब  नहीं  मिल  सका।  क्‍या
 वजह  है  कि  हमारे  पास  कागज  नहीं  आ  रहे  हैं
 आज  शाम  6  बजे  से  बढ़स  है,  कम  से  कम
 जवाब  तो  आना  चाहिए  वि'  सरकार  क्या  तहना

 चाहती  है  ?

 MR  DEPUTY-SPEAKER  I  do  not
 understand  this  The  hon  Member  comes
 from  this  side  of  the  House  He  knows  the
 rules  of  the  House  When  some  other
 business  has  been  taken  up  and  the  hon
 Member  concerned  75  on  his  legs,  such
 things  should  not  be  raised  (Jnterruption)
 Ordur,  please  I  seek  your  co-operation
 Take  your  seat

 SHRI  SAMAR  GUHA.  Sir,  I  would
 hke  to  make  an  appeal  to  the  Education
 Minister  not  to  be  haunted  by  the  ghost
 of  politival  motivation  behind  the  united
 agitation  of  7,000  university  and  college
 teachers  and  karmacharis,  I  would  also
 make  a  further  appeal  to  him  not  to  make
 a  bull-rush  to  pass  this  Bill  in  a  huff  and
 hurry  and  face  the  tragedy  as  it  happened
 in  the  case  of  the  Alizarh  Muslim  Univer-
 s!  y  (Amendment)  Bill  You  would  remember
 in  this  House,  we  made  an  app-al  against
 hasty  passing  of  such  Bill,  but  the  Bull
 was  passed  The  consequence  was  that  it
 took  a  toll  of  so  many  lives  and  so  much
 of  property  was  lost  atid  millions  of  people
 had  to  suffer  Here  also,  the  Government
 should  know  that  in  dealing  with  7,000
 teachers,  3,000  karmacharis  and  95,000
 students,  they  are  dealing  with  a  conbing-
 tion  which  ts  a  very  inflammable  mix,  and
 it  may  create  trouble  for  which  they  will
 have  to  lament  afterwards
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 Ymet  the  representatives  of  teachers
 today  and  I  had  gone  through  ail  their
 papers.  I  find  that  if  a  reasonable  attitude
 is  takea  by  the  Minister  it  is  not  d.fficult  to
 surmount  the  difficulties  that  have  come.
 I  also  find  that  the  gap  is  not  very  wide.
 Im  the  letter  issued  by  the  Vice  Chancellor
 he  has  accepted  almost  verbatrm  the  four
 basic  principles  put  forward  by  the  DUTA
 to  the  university  authorities;  the  Vice  Chan-
 cellor  almost  quoted  from  their  memorandum
 that  (i)  the  teachers,  students  and  karma-
 charis  should  have  meaningful  involve-
 ment  inrunning  the  university  administra-
 tion;  (ii)  the  federal  character  of  the  univer-
 sity  and  more  especially  the  integrated
 character  of  the  undergraduate  and  post
 graduate  education  must  be  preserved  and
 maintained;  (:ii)  the  university  should
 take  over  all  colleges;  and  (iv)  the

 university  administration  and  orga-
 nisation  should  be  decentralised  and  demo-
 cratised.  Now,  where  is  tne  difference  ?
 The  difference  is  in  the  mode  of  implemen-
 tation,  structure  of  implementation  and
 also  the  attitude  to  it  Is  some  kind  of  pre-
 stige  on  the  part  of  the  Vice  Chancellor
 and  also  perhaps  on  the  part  of  the
 Minister  standing  in  the  way  ?  I  find  that
 the  rapproachment  is  not  difficult.

 What  is  the  major  point  of  conflict  ?
 this  is  the  issue  of  the  formation  of  college
 councils.  Even  there  the  Vice  Chancellor  in
 his  open  letter  to  the  teachers  has  admitted
 there  are  two  views.  In  one  view  the  focus
 was  on  the  creation  of  Councils  of  Admini-
 stration  at  the  university  Jevel;  it  would
 then  organise  its  work  along  functional
 and  decentralised  lines.  The  other  view
 focussed  attention  on  the  creatton  of  subor-
 dinate  College  Council  whose  work  would
 be  co-ordinated  at  the  university  level.  The
 University  preferred  the  first  view;  they
 wanted  the  Council  of  Administration  at  the
 university  level  and  the  subordinate  level
 work  to  be  co-ordinated  at  the  university
 level.  That  is  the  main  difference.  I  do  not
 want  to.go  into  the  merits  and  demerits  of
 these  two  propositions,  although  I  feel  that
 the  arguments  put  forward  by  the  DUTA
 against  the  formation  of  the  College  Coun-
 cil  are  very  reasonable.  All  I  say  is  that
 the  gap  is  not  very  wide.  Both  the  Minister
 and  the  Vice  Chancellor  have  said  that  the
 Ordinance  enabled  the  clause  regarding  the
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 College  Council  and  that  there  was  no
 compulsion  that  it  was  going  to  be  done.
 8  condly  they  also  say  that  the  Executive
 Council  may  take  it  up  or  evne  reyect  it.  What
 does  the  DUTA  want  ?  They  want  that  the
 Ordinance  should  be  repea'ed.  Th»  probem
 of  admission  of  95,000  students  is  over,
 they  argue,  and  there  is  no  need  to  continue
 the  Ordinance.  Secondly,  they  say
 that  the  Government  had  given  an  as  urance
 to  the  university  teachers  that  a  compre-
 hensive  bill  is  being  thought  of  for  the  unive-
 rsity  and  in  that  case  they  could  repeal
 this  or  withdraw  it.  The  Vice  Chincellor  has
 used  the  word  that  the  issue  of  formation
 of  the  college  council,  may  be  ‘freezed’
 till  a  consensus  is  evolved.

 MR.  DEPUTY-SPEAKER  :  In,tead  of
 going  by  what  the  Vice  Chancellor  said,
 why  not  go  by  the  Bill  itself  ?

 SHRI  SAMAR  GUHA:  That  is  the
 moin  problem

 MR.  DEPUTY-SPEAKER  :  What  the
 Bill  says  is  more  important.

 SHRI  SAMAR  GUHA  :  The  main
 issue  is  the  formation  of  the  councils.

 MR.  DEPUTY-SPEAKER  :  What  the
 Bill  provides  here  is  more  important.

 SHRI  SAMAR  GUHA :  I  can  suggest
 some  way  out.  The  Vice-Chancellor  in  his
 letter  to  DUTA  has  said  that  this  clause
 about  the  formation  of  the  Councils  be
 freezed  till  a  consensus  among  the  teachers
 is  evolved  In  one  of  the  letters,  the  Tea-
 chers’  Conhcil  has  said  that  it  can  be
 ‘supended’.  Between  the  words  ‘“‘freezing”’
 and  ‘“‘suspension”  the  difference  is  like
 that  of  tweedledum  and  tweediedee.  If  the
 minister  gives  a  solemn  assurance  on  the
 fioor  of  the  House  that  until  a  consensus
 is  achieved  between  the  DUTA  and  the  V.C.
 the  minister  will  not  advise  the  Vice~Chan-
 cellor  to  implement  the  clause  of  the  ordin-~
 ance  about  the  formation  of  the  college
 councils,  the  problem  can  be  solved.  If  they
 fail  to  achieve  a  consensus,  then  the  two
 isssues  whether  it  will  be  an  administrative
 council  at  the  university  level  or  subordi-
 nate  College  Council  and  its  functions  being
 coordinated  at  university  level—these  two
 issues  may  be  given  as  some  kind  of  refern-
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 dum  to  the  college  teachers.  Let  then  the
 university  and  Government  accept  the
 verdict  of  the  majority  view  of  the  teachers
 This  is  a  very  reasonable  way  out.  I  had  a
 long  talk  in  the  morning  with  the  leaders
 of  DUTA  They  say,  if  the  Government
 gives  a  solemn  assurance,  we  shall  try  to
 arrive  at  a  settlement  on  the  basis  of  a
 consensus  If  it  fails  this  issue  can  be
 settled  by  some  kind  of  referendum  to  the
 teachers  I  think  this  is  a_  reasonable
 suggestion,

 MR  DEPUTY-SPFAKER  You  have
 made  a  strong  appeal  Now

 SHRI  SAMAR  GUHA  Sir,  you  area
 teacher  and  I  am  a  teacher  When  4000
 teachers  are  on  strike,  it  is  something
 unusual

 Now,  so  fai  as  the  meaningful  imvolv-
 ment  of  the  teachtrs,  karmacharis  and
 students  are  concerned,  it  is  the  Vice-
 Chancellor’s  commitment  He  has  accepted
 it  There  are  three  tiers  of  administrative
 bodies«—the  Court,  Academic  Council  and
 Executive  Council  Although  the  Gajendra-
 gadkar  Committee  said  that  the  principle
 of  student  participation  should  be  accepted
 m  none  of  these  bodies  there  is  a  single
 student  or  kaimachars  included.  What
 kind  of  democratisation  or  decentra-
 lisation  is  4t  2  The  total  strength  of  the
 University  Court  aS  64  Out  of  95,000
 students,  there  ,  not  a  single  student  in  it,
 out  of  3000  karma¢haris,  there  is  not  a
 single  katmachari  m  it  Out  of  4000  lecturers,
 only  2  lecturers  are  there  I  differentiate
 between  Professors  and  Readers  and
 lecturers

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARF  AND  CULTURE
 (PROF  S  NURUL  HASAN)  The  speech
 of  the  hon  Member  has  been  very  helpful
 and  I  will  make  my  observations  on  that
 when  {  get  the  time  But  I  would  seek  one
 clarification.  Is  he  attempting  to  say,  as  he
 just  now  said,  that  professors  and  readers
 are  not  teachers  ?  Why  ts  he  distenguishing
 the  different  categories  of  teachers  for  this
 purpose  ?
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 SHRI  SAMAR  GUHA  -  You  have  been
 a  teacher  and  you  know  that  professors  and
 readers  fall  in  a  different  category  from  that
 of  the  teachers  For  members  of  the  teachers
 counci!  and  staff  council  they  have  certain
 criteria  Sir,  you  know,  I  know  and  the
 Minister  knows  that  the  professors  and
 teachers  have  certain  ex  officio  capacity  On
 the  basis  of  that  ex-officio  capacity  they  are
 either  in  the  Court  or  in  the  Executive
 Council  You  want  to  make  the  Executive
 Council  dependent  by  saying  that  its  decisi-
 ons  have  to  get  the  concurrence  of  the
 Academic  Council  The  hon  Minister  has
 stated  in  the  Rayya  Sabha  that  the  profess-
 ors  and  readers  are  there  in  the  Executive
 Conncil  in  their  ex-officio  capactty  and  they
 are  not  there  in  their  representative  capacity
 as  teachers  So,  democratisation  ts  not  there
 Out  of  64  their  number  is  only  two  in  the
 Executive  Council

 What  about  the  college  teachers  ?  The
 present  strength  of  the  Academic  Counvil
 is  73  out  of  which  there  are  ten  teachers
 The  Gayendragadar  Committec,  of  which
 the  hon  Minister  was  a  member,  said  that
 between  20  to  25  representatives  from  the
 University  and  college  teachers  should  be
 included  in  the  academic  Council  Now  the
 number  3s  not  more  than  eight,  not  to  speak
 of  20  or  25  You  have  made  the  Court  a
 deliberative  body  and  given  some  power  to
 the  Academic  Council  So,  any  resolution
 that  will  be  passed  by  the  Executive  Council
 will  be  checked  by  the  Academic  Council!
 Then,  what  meaningful  involvement  there
 will  be  of  the  teachers  ?  Their  representa-
 tives  may  be  as  low  as  eight  in  a_  body  of
 73  You  have  yourself  stated  that  the  teach-
 ers  have  no  voice  in  the  Executive  Council
 and  that  is  why  you  made  the  Academic
 Council  a  deliberative  body  But  in  the
 Academic  Council  there  is  no  effective
 representation  of  the  teachers

 The  hon  Minister  and  the  Viee-Chance-
 llor  have  said  that  all  the  Delhi  colleges
 should  be  taken  over  They  have  agreed  to
 that  in  principle  What  is  the  result  7?  98  per
 cent  of  the  deficit  of  the  colleges  run  by
 private  trusts  or  public  registered  colleges
 will  have  to  be  met  by  the  government

 PROF,  S.  NURUL  HASAN  :  On  a
 matter  of  personal  clarification,  |  expressed
 my  private  personal  opision  That  ss  not
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 the  view  of  the  Government.  I  just  want
 to  make  it  clear  that  th  persons  concerned
 with  government  will  have  a  lot  of  difficulty
 if  this  is  done.  If  they  ask  meas  an  indivi-
 dual  my  individual  views  have  been  made
 public  in  Parliament  in  the  other  House.

 MR.  DEPUTY-SPEAKER  :  How  can
 you  divide  yourself  into  two  individuals  ?

 SHRI  SAMAR  GUHA:  The  hon’bie
 Minister  said  that  there  are  moral,  financial
 and  legal  difficulties  in  taking  this  step.
 There  are  serious  cha:ges  against  some  of
 colleges  that  they  are  misuing  the  provident
 fund  or  teechers  fund  for  their  private
 business.  What  about  their  morality  ?

 MR.  DEPUTY-SPEAKER  :  All  these
 are  outside  the  scope  of  the  present  Bill.

 SHRI  SAMAR  GUHA:  Iam  going  in-
 to  the  spint  of  the  Bill,  If  this  is  the  .ind
 of  morality,  this  is  a  feudal  morality,
 capitalist  morality  and  not  a_  pro-
 gressive  morality.  About  financial  aid,
 you  are  mecting  80  per  cent  of  the
 aid.  May  be,  about  _—  establishment,
 building  grant,  etc.,  something  may  be  given.
 About  that  you  have  to  see,  About  legal
 difficulties  also,  you  can  apply  your  mind.

 In  conclusjon,  I  want  to  make  another
 appeal  to  the  hon.  Mr'nister,  I  have  made
 two  concrete  suggestions  for  a  solemn  assur-
 ance  by  the  hen’ble  Minister  and  a  mutually-
 agreed  solution  by  the  Teachers  ard  ve  ८.
 If  itis  not  there,  then  the  whole  issue,
 whether  College  Council  should  be  there  or
 not,  should  be  decided  by  a  referendum
 among  college  teachers.  If  this  is  accepted,
 a  reasonable  solution  can  be  found.  I  hope,
 the  Govt.  will  do  it.

 SHRI  SATYANDRA  NARAYAN
 SINHA  (Aurangabad)  :  Mr.  Deputy  -Speaker,
 Sir,  the  House  is  at  a  disadvantage  again  in
 discussing  this  measure  because  the  hon.
 Minister  promulgated  an  Ordinance  before
 coming  to  this  House  with  the  Bill.  Mr.
 Bade  has  alieady  moved  a  Resolution  for
 disapproving  the  Ordinance.

 From  the  tenor  of  the  speeches  that  have
 been  made  here,  it  is  quite  clear  that  the
 Bil  has  led  to  controversies.  I  fail  to
 understand,  despite  good  intentions  on  the
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 part  of  the  Education  Minister  who  belongs
 to  the  academic  community,  whatever  he
 touches  catches  fire.  In  regard  to  the  Aligarh
 Mulsim  University  Bull,  the  same  thing
 happened.  A  lot  of  controversy  had  been
 there.  In  regard  to  this  Bill  also,  we  find,
 there  is  a  solid  opposition  by  teachers.

 I  know,  she  hon.  Minister,  taking  into
 consideration  the  view-point  of  the  teachers,
 made  certain  amendments  in  the  Rajya
 Sabha  and  changed  the  nomenclature  of  the
 College  Council  to  Administrative  College
 Council  indicating  that  the  College  Council
 was  not  going  to  deal  with  academic  matters.
 He  has  also  given  a  solemn  assurance  that
 there  is  no  intention  to  delink  college  educa-
 tion  from  post-graduate  education.  The  Vice-
 Chancellor  also  has  given  an  assurance  to
 college  teachers.  And  yet  the  college  teachers
 and  karamcharis  have  presented  a  united
 Opposition,  a  solid  opposition,  to  this  Bill,

 Tam  not  one  of  those  persons  who
 approve  of  agitational  methods.  But  I  also
 feel  that  the  Government  should  also  not
 create  conditions  that  the  teachers  have  to
 take  recourse  to  such  agitational  methods.
 In  this  particular  case.  I  feel,  not  sufficient
 discussion  preceded  the  prc  mulgation  of  the
 Ordinance.  Had  the  teachers  been  taken
 into  confidence  about  the  Ordinance  thit
 the  Government  was  going  to  promulgate,
 had  efforts  been  made  to  accommodate  their
 point  of  view,  perhaps,  this  situation  would
 not  have  arisen.

 I  view  with  grat  concern  that  the
 teachers  have  to  goon  strike;  karamcharis
 have  also  joined  it.  Delhi  University  ts  an
 institution  wh  ch  has  built  up  a  good  tradi-
 tion  for  itself  as  one  of  the  pioncer  institu-
 tion  in  the  country.  I  am  afraid,  if  this
 stalmate  continues,  the  teachers  continue
 on  strike  or  a  e  forced  to  resort  to  agitatio-
 nal  method,  it  is  bound  to  affect  the
 discipline  and  also  undermine  the  educa-
 tional  standard.  We  have  got  to  view  this
 with  great  anxiety  and  concern.

 I  do  not  want  to  import  any  party  angle
 into  tl.is  controversy.  Unfortunately,  yester-
 day,  an  hon.  Member  speaking  on  this  Bill,
 spoke  of  infiltration  of  Jana  Sangh  influence
 amongst  the  teachers.  It  is  very  unfortunate.
 The  President  of  the  Dethi  University
 Teachers  Association  has  decried  attempts
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 at  dividing  the  teachers  on  this  considera-
 tion.i-e  by  imtroducing  political  consider-
 ations

 We  Members  of  Parliament,  should  also
 refrain  from  saying  anything  which  will
 give  a  political  colour  to  the  present  cont-
 roversy  which  has  arisen  in  the  Delhi  Uur-
 versity  I  would,  therefore,  once  again  make
 an  appeal  to  the  Education  Mun  ster  the
 College  Administrative  Council  has  not  yet
 been  set  up,  only  the  Chiu  mon  has  been
 appointed  but  the  composition  has  not  yet
 been  determined—that  he  should  not  stand
 on  any  prestige,  nor  should  the  Vice  Chan
 cellor  stand  on  any  prestige  but  should  open
 a  dialogue  with  the  teachers  to  resolve
 this  dispute  I  know  that  assurances  have
 been  given  that  the  teachers  of  the  college
 will  have  an  opportunity  to  teach  m  the
 postgraduate  classes,  but  we  have  also  got
 experience  of  educational  institutions  and
 college  education  You  will  appreciate  that
 their  apprehenstonaor  misgiving  35  ths  that,
 in  course  of  time,  as  Administrative  Council
 starts  operating—and  this  gets  operated  so
 far  as  the  administrative  link  i5  concerncd—
 the  result  would  be  that  very  few  teachers
 of  the  colleges  would  get  an  opportunity  of
 going  to  the  post  graduate  classes,  and  in
 the  very  nature  of  things  it  is  bound  to
 happn  because  the  colleges  are  scattered  all
 over  Delhs  and  the  teachers  are  4,(00  today
 and  the  students,  number  is  expected  to  go
 upto  ,l0000  next  vear  The  result  would
 be  that  these  collegiate  teachers  will  not
 have  a  chance  of  taking  post  graduate  classes,
 ultimately  there  will  be  no  incentive  left
 for  them  to  improve  their  qualifications,
 they  cannot  look  forward  to  becoming
 readers  and  professors  because  those  who
 are  attached  to  the  post-graduate  classes  and
 who  are  working  in  the  University  will  have
 a  better  chance  and  opportunity  of  getting
 snto  the  top  of  the  ladder  like  readers  and
 professors  That  is  one  of  the  misgivings
 which  has  made  the  teachers  to  agitate
 against  this  measure  An  assurance  has  been
 held  out,  but  in  actual  pract  ce  this  s  bound
 to  result.

 Thetefore,  I  would  plead  with  the
 Education  Minister  once  again  that,  ina
 matter  hike  this,  he  should  have  been  well
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 advised  to  bring  this  measure  right  in  the
 beginning  of  this  Session  and  refer  it  toa
 Joint  Select  Committee  with  the  mandate
 from  the  House  to  report  within  a  week  so
 that  various  view  points  could  have  been
 represented  before  the  Committee  and,  as
 far  as  possible,  accommodation  vould  have
 been  provided  But  this  has  not  been  done
 It  is  unfortunate  that,  despite  best  intentions
 of  the  Education  Minister,  this  controvercy
 has  arisen  and  it  does  not  look  like  nearing
 solution  because  from  the  statement  of  the
 teacheis  todav  it  appears  that  they  are  still
 persisting  in  their  opposition  to  this  measure
 I  will  make  this  request  to  the  Ministers
 since  College  Councils  are  not  going  to  be
 set  up,  what  harm  will  there  be  it  this  matter
 is  referred  to  a  Select  Committee  so  that
 proper  discussion  takes  place,  a  dialogue  8
 opened  with  the  teachers—the  r  view  point
 is  also  accmmodated  m  order  to  tesolve
 this  dispute—and  the  prestige  and  :eputation
 of  the  University  is  not  allowed  to  suffer

 43  00  hrs

 SHRI  BIRENDER  SINGH  RAO
 (Mahendiagarh)  With  your  permission,  I
 rise  to  oppose  this  Bill  My  opposition
 does  not  come  on  account  of  any  misplaced
 sympathy  for  the  teachers,  but  for  entuely
 different  reasons

 I  believe  the  Delhi  teachers’  conduct
 during  these  days  has  been  most  irresponsi-
 ble  and  deplorable  and  lam  very  glad
 that  the  Minister  has  been  very  firm  m  not
 submitting  to  the  attempt  of  blackmail  by
 the  teachers

 SHRI  SAMAR  GUHA  Question  Sir,
 I  object  to  this  term  ‘blackmail’  They  are
 not  here  Thev  are  not  represented  in  the
 House  I  protest  against  use  of  such
 ‘words

 SHRI  S  M  BANERJEE  Under  the
 Rules  you  do  not  allow  hon  Members  to
 mention  the  name  of  a  particular  community
 which  3s  not  represented  here

 MR  DEPUTY-SPEAKER  This  is  not
 a  community

 SHRI  S  M  BANERJEE  Teaching
 community
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 PROF.S.  NURUL  HASAN:  Sir,  the
 teaching  community  is  represented  in  this
 House.  There  are  several  hon.  Members
 who  can  take  care  of  these  obser  vations.
 The  hon.  Member  need  not  feel  worried.

 SHRI  S.  M.  BANERJEE  :  ‘Black-
 mailing.’  What  does  it  mean  ?  Will  you
 call  a  strike  a  ‘blackmail’  ?

 MR.  DEPUTY-SPEAKER  :  The  expre-
 ssion  is  a  little  too  strong.

 SHRI  BIRENDER  SINGH  RAO:  I  will
 submit  to  whatever  you  say.  But  Il  belive
 that  lam  justified  im  saying  so  because  I
 have  great  respect  for  the  teaching  comm-
 unity.  They  belong  to  a  very  noble  pro-
 fession,  They  arc  the  builders  of  the  nat.on
 but  the  teachers  of  the  Delhi  University,
 the  way  they  behave,  it  would  be  nothing
 short  of  what  I  said.

 I  oppose  this  Bil!  because  this  will  not
 cure  the  ills  of  the  Delhi  University.
 would  have  hoped  that  the  hon.  Minister
 would  have  brought  a  model  Act  for  this
 Central  University.  Long  ago  a  committee
 was  setup  by  the  Governmert  under  the
 chairmanship  of  Dr.  Kothari  to  frame  a
 model  Act.  The  Act  was  drafted  It  was
 sent  to  the  Government  several  years  ago,
 but  it  has  not  seen  the  light  of  the  day.

 My  second  objection  is  that  through
 this  Bill,  im  the  name  of  democratisation
 and  daocentralisation  very  wide  arecbitrary
 Powers  are  proposed  to  be  given
 to  a  set  of  top.  officials  of  the
 University  and  that  is  the  :eason  for  this
 strike  among  the  teachers.  It  is  a  struggle
 for  power  between  one  set  of  officers,  a
 clique  of  the  top  officers  of  the  Univerty
 and  the  rest  of  the  teaching  community,  and
 the  latter  have  fears  due  to  this  Bull.  This
 is  why  the  teachers  resent  it.  The  reason  is
 that  the  teachers  thiuk  that  only  a  few
 amongst  them,  the  senior  ones  would  now
 run  the  University  completely.

 The  University  of  Delhi  was  set  up
 through  this  Act  in  1922.  I  agree  that  it  ts
 an  outmoded  Act.  At  that  time,  the  Dethi
 University  was  for  all  practical  purposes  a
 Campus  university.  it  was  only  looking
 adtera  few  colleges  and  arranging  for
 teaching  higher  classes.  It  was  much  later
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 that  the  Delhi  University’s  jurisdiction  was
 extended  to  the  whole  of  the  territory  of
 Delhi.  It  was  only  duting  the  fifties  that
 this  Act  was  amended  to  say  that  the  juris-
 diction  of  the  Delhi  University  would  be
 coterminous  with  the  State  of  Delhi.

 I  remember  that  even  after  the  partition
 Of  the  country,  in  948  and  even  till  recently
 the  Punjab  University  used  to  run  a  camp
 coliege  in  Delhi.  One  of  the  medical  colleges
 the  only  medical  college  in  Delhi,  namely
 the  Lady  Harding  Medical  College  was
 affiliated  to  the  Punjab  University  till  very
 recently.  That  is  why  I  say  that  this  Act
 of  4922  is  outmoded  and  it  should  be
 changed  completely.  The  powers  vested  in
 the  university  are  so  wide  and  so  disere-
 tionary  that  the  giving  of  more  powers  te
 the  university  executive  will  certainly  go
 against  the  objects  and  purposes  of  the
 Act.

 I  agree  that  there  should  be  a_  certain
 amount  of  sub  ordinate  legislation,  and  we
 have  to  resort  to  subordinate  legislation  to
 give  some  discretionary  powers  to  the
 executive.  But  already,  the  powers  of  the
 exeeutive  Council  with  the  university  have
 been  misused  to  such  an  extent  and  the
 university  of  Delni  has  got  into  sucha
 state  of  decadence  that  I  think  it  cannot  be
 reitreved  unless,  as  |  demand,  the  Goyern-
 ment  set  up  an  inquiry  into  the  affairs  of
 the  university;  if  that  is  done,  many  things
 will  come  to  light  and  there  will  be  start-
 ling  revelations.

 I  would  point  out  to  the  hon.  Minister
 the  provisions  of  the  parent  Act  that  are
 sought  to  be  amended.  Section  18  of  the
 Act  lays  down  that  the  court  will  be  the
 supreme  body  of  the  universitv.  Just  as
 this  Parliament  is  the  supreme  body  in  the
 country,  and  the  executive  committee  of
 the  university  under  section  2l  is  only  the
 executive  body  of  the  university.  That  is
 the  spirit  of  this  Act.  That  is  the  basic
 arrangement.  Now,  without  amending
 sections  I&  and  2,  the  whole  concept  of  the
 parent  Act  is  being  changed,  and  the
 powers  of  the  court  are  %eing  withdrawn,
 and  they-are  being  given  to  an  executive
 body.  Imagine  this  parliament  being  the
 supreme  body,  the  supreme  legislative  bady
 with  all.  the  powers  in  the  gountry  for  Ingis-
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 lation,  What  would  happen  if  the  Cabinet
 which  is  an  executive  body  is  given  all  the
 powers  of  the  parliament  and  Parliament  !s
 reduced  to  a  non-entity  This  is  what  is
 being  done  exactly  I  oppose  this  Bill  on
 this  account  The  courts;  a  much  bigger
 body  It  is  composed  of  all  the  heads  of
 departments,  all  the  readers  all  the  prin-
 cipals  in  the  Delhi  University,  all  the
 university  officers  at  the  top  and  represent-
 atives  from  the  technical  and  professionals
 colleges,  repiesen‘ative  from  the  Municipal
 Corporation  and  municipal  bodes,  five
 nominated  members,  then  ten  teachers’
 representatives  Also  members  of  parliae
 ment  elected  by  us  are  associated  with  the
 court  as  its  members,  Imagine  their  powers
 bemg  withdrawn  and  given  to  aset  of
 university  officers  to  make  whatever  laws
 they  want

 Stautes  and  ordinances  are  :aws,  as  you
 know  very  well,  Parliament  has  the  duty
 to  see  that  subordinate  laws  do  not  go  be-
 yond  the  scope  of  the  Act  But  it  is  sur-
 prising  that  there  is  no  provision  for  the
 Government  or  for  this  Parliament  to  look
 mto  the  making  of  these  laws  Most  of  the
 statutes,  J  can  say  on  authoritv,  have  been
 made,  2n  a  manner  m  which  they  should  not
 have  been  made  and  they  are  agatnst
 the  spirit  of  the  Act,  powers  are  being  taken
 unduly  tilegally  by  the  university  executive  in
 to  their  hands  |  would  suggest,  and  J  would
 be  happy  if  Government  have  a  bigger  hand
 in  running  the  affairs  of  the  university
 Otherwise,  things  cannot  be  mended  What-
 ever  the  teachers  views  may  be,  it  3s  the
 university  first,  it  s  our  students  and  our
 children  first,  ह  is  their  parents  first  whose
 interests  have  got  to  be  watched,  the  nation
 comes  first  before  any  community  and  be-
 fore  any  profession  It  isin  this  light  that
 I  suggest  that  the  hon  Minister  should  see
 that  the  statutes  and  ordinances  of  the
 university  made  so  far  should  be  looked
 mto  Ether  they  should  be  laid  on  the
 Table  or  there  should  be  a  provision  made
 in  the  Act  to  say  that  they  should  be  looked
 into  by  a  Committee  of  this  House,  the
 Committee  on  Subordinate  Legislation.
 Then  the  hon  Minister  would  know  how  the
 powers  so  liberally  and  in  a_  well-inten-
 tioned  manser  given  by  Government  to  the
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 University  have  been  musused  throughout
 all  these  past  years  That  is  the  reason  why
 this  University,  one  of  the  best  in  the
 countiy  atone  time,  is  now  probably  the
 worst  University  im  the  countiy  so  far  as
 things  are  go  ng  on  at  present

 One  or  two  things  more  The  University
 has  made  certain  rules  and  regulations
 which  have  damaged  education  to  an  irre-
 tuevable  extent  Authority  and  responsi-
 bility  should  go  together  But  perhaps  you
 know  that  in  Delhi  the  principals  who  are
 the  heads  of  their  mstitutions  have  no
 powers  at  all  under  the  present  laws  Staff
 councils  have  been  formed  and  the  Principals
 cannot  do  anythings  Is  it  possible  to  run  a
 college  through  the  Principal  when  his  powers
 have  been  withdrawn  ?  The  court’s  powers
 have  now  been  withd:awn  thorugh  this  Bill
 and  the  University  as  it  ts  going  will  set  a
 very  bad  example  for  the  whole  country  if
 things  are  not  looked  into

 Anhon  friend  from  the  Communist
 Party  (Marxist)  mentioned  the  other  day
 about  the  dismissal  of  two  teachers  from
 Rao  Tularam  College  I  would  seek  your
 indulgence  to  rcfer  to  this  I  happen  to  be
 Chairman  of  the  Governing  Body  of  this
 Coilege,  and  I  consider  it  my  duty  to  inform
 the  House  about  the  correct  position  These
 teachers  were  dismissed  on  chaiges  of  gross
 misconduct.  I  had  a  suspicion  then  that
 there  was  some  political  party's  and  in  all
 these  case,  But  now  the  cat  s  out  of  the
 bag  Now  I  know  that  the  Marxists  have
 tried  to  spread  their  roots  im  the  teaching
 community  in  Delht  This  may  be  the
 cause  of  most  of  the  trouble  that  is  taking
 place  in  the  capital  These  two  teachers
 were  reponsible  for  instigating  the
 students

 MR  DEPUTY-SPEAKER  I  think  we
 will  be  going  too  far  im  going  into  indivi-
 dual  cases.

 SHRI  BIRENDER  SINGH  RAO:  Not
 too  far  I  have  to  explain  the  position
 Charges  have  been  levelled  im  this  House
 Thave  to  reply  He  was  not  stopped  then

 MR  DEPUTY  SPBAKER  :  If  this  was
 mentioned  by  other  speakers  in  the  House,
 of  course,  I  cannot  help  it.
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 SHRI  BIRENDER  SINGH  RAO:  It
 has  been  mentioned.

 SHRI  JAGADISH  BHATTACHARYYA
 (Ghatal)  :  Is  ita  fact  that  they  stand  dis-
 missed  ?

 SHRI  BIRENDER  SINGH  RAO:  It  is
 fact.  They  were  rightly  dismissed.  There
 was  a  case  of  hijacking  of  9  buses  in  this
 college.  This  was  the  first  case  of  its  kind
 in  the  capital  The  students  re-orted  to  a
 strike.  The  Principal  was  pelted  with  stones.
 He  was  abused.  When  he  wanted  to  take
 action,  and  the  Governing  Body  set  up  an
 Inquiry  Committee,  the  Teachers’  Union
 represenatives  went  to  the  Principal  and
 threatend  him  saying  that  this  College  would
 have  to  close  down,  if  he  proceeded  with  the
 iuquiry.

 MR.  DEPUTY  SPEAKER  :]!  would
 like  to  observe  this,  that  l  was  not  in  the
 House  then,  and  the  Table  cannot  help  me
 with  the  information  whether  any  spcaker
 before  had  made  a  reference  to  these  two
 instences  in  your  college.  If  he  had  done
 so  of  course,  you  have  the  right  to  defend
 your-self.  Otherwise,  I  think  it  is  rather......

 SHRI  BIREDER  SINGH  RAO:  The
 member  has  admitted  st.

 MR.  DEPUTY-SPEAKER  :  I  have  not
 seen  the  record.  But  I  think  it  is  an  unhe-
 althy  precedent.

 SHRI  BIRENDER  SINGH  RAO:  You
 take  my  word  for  it.

 MR.  DEPUTY-SPEAKER  :  I  am  not
 shutting  you  out.  I  am  only  pointing  out
 that  it  would  be  rather  an  unhealthy  prece-
 dent  if  we  make  this  House  a  platfrom  for
 defending  any  individual's  specific  action.
 I  think  we  are  rather—should  I  say  misusing
 the  platfrom  of  this  House  ?

 SHRI  BIRENDER  SINGH  RAO:  No,
 Sir,

 MR.  DEPUTYS-PEAKER  :  I  am  not
 shutting  out  anything.

 Thave  not  seen  it,  as  I  said  before.
 That  is  my  misfortune.  Before  I  came
 here,  Ihave  not  been  able  to  read  all  the
 reports  and  all  the  debates.  I  am  not  able
 to  verify  from  the  Table  whether  any  Mem-
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 ber  has  specifically  mentioned  this  case  and
 brought  these  charges  here  If  he  has  done
 that,  I  think  that  would  also  be  improper
 Therefore,  L  do  not  stop  you.  Bit  now  I
 request  you  to  close  on  this,  and  not
 proceed  further.

 SHRI  BIRENDER  SINGH  RAO:  I
 was  directly  affected  because  happen  to  be:
 the  Chairman  jf  the  Governing  Body,

 MR.  DEPUTY-SPEAKER  :  That  is
 all  the  mo  e  reasons  why-because  you  are
 personally  affecte!|—it  should  not  be  men-
 tioned  here.  If  somebodv  else  has  done  it
 on  your  beheif,  :t  will  be  more  proper.

 SHRT  BIRENDER  SINGH  RAO  :I  wis
 only  going  to  give  you  the  factual  position,
 And  these  teachers  stand  dismissed.  There
 was  a  mention  made  of  this  fact,  and  pro-
 bably  they  wanted  to  mislead  the  Govern-
 ment.  So,  |  am  trying  to  set  the  record
 straight.  (Jnstrruptions)  The  —  university,
 under  the  pressure  of  the  teachers’  union,
 tried  to  stall  the  eiquiry.  They  exceeded
 their  powers.  The  Governing  Body  had  the
 power  of  holding  an  enquiry  and  complete
 it.  But  before  that,  the  University  sent
 orders,  ‘‘Do  not  proceed  with  the  enquiry.”
 The  Governing  Body  decided  to  proceed
 with  the  enquiry  as  the  Delhi  University
 was  not  justified  iu  interfering  at  that  stage.
 These  teachers......

 MR.  DEPUTY-SPEAKER  Kindly
 conclude.

 SHRI  BIRENDER  SINGH  RAO.......
 did  not  associate  with  the  enquiry.  They
 did  not  give  explanation;  they  did  not  come
 before  the  enquiry  officer,  and  there
 was  no  alternativ  for  the  college  but  to
 dismiss  them.  That  is  all  thatI  wanted  to
 say.

 MR.  DEPUTY-SPEAKER :  Shri  Vidya-
 lankar.  Not  more  than  two  to  three  minutes.
 We  have  spent  too  much  time.

 SHRI  AMARNATH  VIDYALANKER
 (Chandigarh)  Mr.  Deputy-Speaker,  Sir,
 I  have  risen  to  support  the  Bill.  Education
 at  present  isina  crisis.  Everybody  com-
 plains  that  the  universities  and  other  edu-
 catioual  institutions  are  becoming  hotbeds
 of  intrigues  and  all  sorts  of  politics  are
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 Various  political  parties
 control  these  educational

 they  create  all  sorts  of

 introduce  there.
 are  trying  to
 institutions  and
 difficulties  there.

 The  relationship  between  the  students
 and  teachers  has  not  been  properly  deve-
 loped.  [t  is  very  essential  in  education  that
 proper  relationship  between  teachers  and
 the  taught  should  be  developed;  in  the
 abserce  of  it,  all  these  things  have  arisen.

 Now,  everybody  says  that  there  should
 be  some  kind  of  educationol  reform;  that
 the  constitution  of  the  universities  and
 other  Institutions  should  be  improved  and
 education  proceeded  with.  When  we  try
 to  do  somethins  for  achieving  that  purpose
 then  it  is  opposed  and  it  is  said  that  this
 should  not  be  done  or  this  should  not  be
 done  in  such  a  way  and  so  on.  I  feel  that
 the  Minister  should  have  brought  a  com-
 prehensive  Bill  to  improve  the  present  situ-
 ation  in  the  universities.  There  was  origi-
 nally  a  talk  with  regard  to  a  mode!  Bill,
 and  a  model  Act  for  the  universities.  I
 wish  that  such  a  model  Act  was  there  and
 the  Ministry  should  come  up  with  a  compre-
 hensive  Bill  for  improving  the  whole  system
 of  organisation  of  the  universities.  But
 whatever  has  been  proposed  now,  it  is  also
 a  welcome  effort  and  I  think  that  we  should
 support  it.

 We  talk  of  democracy:  The  Delhi  Uni-
 versity,  for  instance,  was  orginally  set  up
 for  only  10,000,  students  at  that  time.  But
 at  present  it  contains  abouta  lakh  of
 students:  about  4,000  teachers  and  about
 50  colleges.  All  this  has  become  a  State
 in  itself,  and  to  expect  a  small  body  to
 control  the  whole  thing  centrally,  even  if  it
 is  possible.  would  be  a  denial  of  democracy,
 Because,’  it  is  very  mecessary  that  we
 decentralise  these  things.  We  talk  of  demo-
 cracy.  Whatis  democracy  ?  We  have  to
 decentralise  the  responsibility,  and  we  have
 to  decentralise  here  also,  and  we  have  to
 invite  all  the  verious  elements  to  participate
 in  it.  This  participation  is  impossible  if
 the  whole  authority  is  centralised  as  it  is
 at  present.  Therefore,  the  Government
 have  made  a'l  efforts,  and  really,  what  is
 contained  in  the  Bill  is  an  admirab’e  effort,
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 and  itis  an  effort  in  the  right  direction
 that  the  centralised  authority  should
 be  decentralised,  and  the  organisation  of  the
 university  and  the  colleges  and  the  edu-
 cational  authorities  should  be  more  demo-
 cratised.

 I  think  the  particiption  of  teachers  and
 students  and  all  those  who  are  interested
 in  education  is  necessary.  We  talk  of
 democracy.  Is  itnot  denied  in  educational
 inst  tutions  where  the  children,  citizens
 of  tomorrow,  are  tought  how  democracy  has
 to  be  run?  In  that  case  we  will  not  be
 able  to  run  democratic  institutions  properly.
 First  lessons  of  democracy  are  learnt  in
 schools.  When  the  student  comes  to  the
 class  the  teacher  is  autocratic;  the  student
 obey  him.  All  through  that  same  system
 goes,  There  is  no  democracy.  Therefore
 I  think  it  is  welcome  effort  to  intrcduce
 democracy.  to  decentralise  pawer  and  invite
 teachers  and  others  who  are  intersted  to
 participate  in  administration  and  make
 whatever  contribution  is  possible.  I  think
 this  Bill  isin  the  right  direction  and  it
 should  be  supported.  I  would  request  the
 hon.  Minister  to  bring  a  comprehensive
 Bill  to  improve  the  whole  system  and  the
 whole  organisation  of  the  university.  That
 would  be  a  good  thing.  I  think  that

 |

 effort  will  be  made  very  soon.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Minister.

 SHRI  R.  V.  BADE  (Khargone)  :  I  have
 a  right  of  reply.

 MR.  DEPUTY-SPEAKER  :  You  will
 com  later.  The  hon’  Minister  now.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN)  :  I  am  grateful
 to  the  hon.  Members  for  the  interest  that
 they  have  taken  in  this  Bill.  In  view  of
 their  interest  I  have  a  special  appeal  ‘tol
 make  to  them.  It  is  absolutely  essential,  as
 has  been  stressed  by  Members,  that  condi-
 tions  should  be  normalised  in  the  Univer-
 sity  and  I  would  therefore’  appeal  to  all
 leaders  of  the  various  politice]  parties  to
 use  their  good  office  in  order  that  the
 situation  in  the  untversity  might  be  nor-
 malised.  I  am  not  insinuating  that  it  is  an
 agitation  which  has  been  manouvred  by
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 political  porties.  But  I!  do  feel  that  if  all
 the  leaders  of  the  political  parties  use  their
 good  offices  it  is  bound  to  have  a  good
 effect  on  the  situation.  It  is  in  this  spirit
 that  I  venture  to  make  this  particular
 appeal.

 I  would  now  very  briefly  refer  to  some
 points  which  have  been  raised.  l  have
 already  replied  to  the  points  mentioned  by
 Shri  Bade  and  therefore  I  feel  it  is  not
 Necessary  to  repeat  them,  The  main  point
 made  by  Shri  Jagadish  Bhattacharyya  and
 repeated  by  many  hon.  Members  was  that
 this  Bili  had  been  brought  without  consul-
 ting  the  academic  bodies  of  the  university.
 I  venture  to  suggest  that  although  the
 Original  recommendation  for  issuing  the
 Ordinance  was  made  by  me  to  the  President
 without  a  formal  resolution  being  adopted
 by  the  academic  and  executive  councils,
 the  operative  part  of  it,  namely  the  establi-
 shment  of  the  college  councils,  that  statute
 was  recommended  for  aproval  by  the
 Visitor  only  after  the  executive  council
 and  the  academic  council  had  both  expressed
 their  concurrence  of  this  particular  statute
 and  therefore  it  is  not  that  the  duly
 constituted  academic  bodies  were  bypassed
 by  me,

 SHRI  SAMAR  GUIJA:  At  least  the
 teachers  were  bypussed.

 PROF.  S.  NURUL  HASAN  :  I  would
 venture  to  suggest  that  any  attempt  by  the
 hon.  Mentber  to  treat  it  as  a  class  ts  not
 only  erroncous  from  any  canons  of  socialism
 it  is  also  academically  ruinous  because  after
 all  they  are  all  teachers.  The  low  Member
 calls  himself  a  teacher;  I  call  myself  a
 teacher  we  both  are  proud  to  be  teachers.
 It  does  not  matter  whether  we  are  teach-
 ing  in  schools  or  universities,  whether
 we  hold  the  status  of  a  professor,  etc.  After
 all,  how  do  we  become  professors  ?  it  is
 because  our  own  peers  select  us,  not  because
 an  external  authority  select  us.  Therefore,
 it  is  a  body  which  had  been  in  existence—it
 had  not  been  estalished  at  my  instance  or
 on  the  basis  of  my  recommendation  to  this
 House—it  had  been  in  existence  and  it  is
 responsible  for  maintaining  the  academic
 standards  of  the  university.  Their  approval
 was  taken  before  we  proceeded  further.

 I  would  like  to  draw  Mr  Bhattacharjea’s
 attention  to  the  composition  of  the  Academic
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 Council.  Apparently  he  thought  it  was
 some  sort  of  a  nominated  body.  It  consists
 of  the  Vice-Chancellor,  the  Pro  Vice-Chanc,
 ellor,  Librarian,  Deans  of  Faculties,  Heads
 of  Departments,  6  Professors,  [5  Principals,
 0  teachers  elected  from  amongst  themselve»,
 and  2  persons  not  being  employees  of  unive-
 rsity  or  college,  co-opted  by  the  Academic
 Council.  Su,  there  is  no  nominated  member,
 and  no  non-teacher  member  of  the  Acade-
 mic  Council.  It  ig  a  body  exclusively  of
 teacher  and  it  has  various  categories  of
 teachers.  I  concede  there  is  scope  for
 Imoroving  the  composition.  I  h  ve  myself stated  that  |  wou'd  that  I  would  venture  to
 come  before  the  House  again  with  a  come
 piehensive  Bill,  But  even  as  it  stands,  the
 Academic  Council  is  composed  exclusivelv
 of  academics  and  it  is  after  obtaining  the
 concurrence  of  the  Academic  Council  that  I
 ventured  to  make  the  recommendation  to
 the  Visitor  to  approve  the  statutes.  But  if
 this  House  approves  of  this  Bil,  which  I
 hone  it  would,  these  statutes  will  have  to  be
 recast.  That  becomes  absolutely  essential.

 What  was  the  composition  of  the  Coll-
 ege  Council  against  which  there  was
 Opposition  ?  Its  composition  was  a  Chai-
 rman  apvointed  by  the  Executive  Council,
 two  persons  nominated  by  the  Academic
 Counc!  ~the  word  ‘‘nominated’”’  there  is
 synonymous  with  election;  it  :s  not  nomina-
 ted  by  Government—S5  Principals  by  rota-
 tion  according  to  seniority,  5  teachers  of
 colleges  by  rotation  according  to  seniority,
 4  other  educationists  not  in  the  service  of
 the  university,  2  of  whom  arc  to  be  nomi-
 Nated  by  the  Executive  Corncil  and  2  by
 the  Visitor,  So,  if  at  all,  the  Visitor
 could  influence  the  selection  of  2  out  of
 l7  members.  Therefore,  even  in  the  form
 in  which  the  Visitor  gave  his  approval,  it
 was  a  body  which  was  established  from
 within  the  university,  consisting  entirely  of
 ac.  demics,  with  no  non-academic  member.
 However,  as  I  said,  if  thi.  Bill  is  passed
 and  it  becomes  an  Act,  it  is  providing  for
 College  Adninistrative  Council.  Therefore,
 the  old  statutes  which  had  been  approved
 would  no  longer  remain  valid  and  they
 would  heve  to  be  recast.

 I  would  also  like  to  make  a  brief  refe-
 fence  to  the  question  of  take-over,  because
 it  has  been  emphasized  so  much.  The  take-
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 over  is  not  a  very  easy  matter.  The  mino-
 rity  institutions  cannot  be  taken  over.  It
 would  be  very  wrong  academically  if  the
 university  were  to  havé  two  sets  of  statutes,
 one  for  minority  institutions  and  another
 for  non-minority  institutions.  The  Govern-
 ment  is  applying  its  mind  to  it  and  it  has
 invited  the  University  to  c  nsider  the
 matter  within  the  framework  of  the  consti-
 tution  and  whatever  is  possible  will  certai-
 nly  be  cone.

 I  was  a  little  surprised  at  the  speech  of
 my  hon.  friend,  Shri  Chandrappan,  parti-
 cularly  because  the  tene  of  the  speech  of
 my  hon.  friend  in  this  House  was  so  very
 different  form  that  of  his  colleague  in  the
 Rajya  Sabha.

 SHRI  S.  M.  BANERJEE:  Since  you
 have  mentioned  this  point,  we  have  checked
 it  up.  He  is  very  sore  on  this  point  that  no
 agreement  has  been  evolved  with  the  teac-
 hers  by  talking  to  them,

 PROF.  S.  NURUL  HASAN:  If  Shri
 Banerjee  wants  to  score  a  debating  point
 without  hearing  me,  I  have  nothing  to  say.

 Shri  Chandrappan  said  that  the  powers
 of  the  Court  have  been  taken  away,  a
 point  which  has  been  emphasized  by  others
 also.  We  are  deliberately  taking  away  the
 powers  of  the  Court.  It  is  the  amendment
 of  the  colleague  of  the  hon.  Member  in  the
 other  House,  which  I  had  accepted,  accor-
 ding  to  which  the  power  of  the  Court  in
 making  these  statutes  is  also  taken  away.
 This  was  the  stand  of  the  hon.  Member’s
 party  earlier  also.  I  am  referring  to  the
 Joint  Committee  on  the  Jawaharlal  Unive-
 rsity  Bill  where  Professor  Hiren  Mukerjee
 and  another  Member  of  the  hon.  Member’s
 party  were  members,  where  we  discussed
 clause  16,  which  provided  for  the  procedure
 for  making  statutes  and  giving  power  only
 to  the  Executive  Council  and  not  to  the
 Court.  The  only  amendment  which  the
 Joint  Committee  proposed  was  _  that  in
 academic  matters  the  Academic  Council
 should  be  consulted,  that  was  also  the  sum
 and  substance  of  the  amendment  of  the
 hon.  Member,  Shri  Bupesh  Gupta  in  the
 other  House  with  wh'ch  |  found  myself  in
 full  agreement  and  which  I  was  glad  to
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 accept,  and  that  is  one  of  the  major  amend-
 ments  that  has  been  incorporated  in  the
 Bill  by  the  other  House  and  that  has  now
 been  brought  before  us  here.

 The  second  point  that  the  hon.  Member
 raised  is  that  I  have  brought  it  in  the  last
 day  of  the  session.  When  I  wanted  this
 Bill  to  be  taken  up  in  the  Rajya  Sabha,  an
 appeal  was  made  to  me  by  the  hon.  Member
 Shri  Bupesh  Gupta,  Supnorted  by  the  lea-
 ders  of  many  other  political  parties  to  give
 the  teachers  and  the  Vice-Chancellor  time
 to  consider  this  matter  and  not  to  hurry
 with  the  Bill.  I  bowed  to  this  appeal  and
 accepted  the  proposal  that  I  should  hold
 consultations  on  the  2lst  with  the  leaders
 of  all  political  groups  and  parties  represe-
 nted  in  the  other  House.  I  benefited  a
 great  deal  from  their  consultation.  Again
 when  I  was  proposing  to  bring  it  in  the
 other  House  on  the  22nd,  they  said  ‘‘why
 don’t  you  come  after  a  week  ?  Let  us  hope
 there  will  be  agreement  by  then’’.  There-
 fore,  what  I  am  attempting  to  explain  is
 that  the  delay,  of  which  I  am  _  being
 accused,  that  I  wanted  to  rush  it  in  the  last
 day  of  the  session,  that  delay  has  occurred
 because  I  have  bowed  to  the  suggestion  which
 the  hon.  leaders  of  the  opposition  parties
 have  made  to  me,  and  I  think  they  were
 wise  in  doing  so,  because  they  felt  that  the
 maximum  opportunity  should  be  given  for
 consultations,  and  it  is  as  a

 :

 of  these
 consultations  that  the  amendments  which
 have  been  introduced  in  this  Bill  have  been
 introduced.

 SHRI  S  M.  BANERJEE  ;  Sir,  the
 name  of  our  leader,  Shri  Bhupesh  Gupta,
 has  been  mentioned.  So,  I  want  to
 submit...

 MR.  DEPUTY-SPEAKER :  I  think  it
 is  against  the  accepted  procedure  to  make
 reference  to  the  proceedings  in  the  other:
 House  more  than  is  necessary.  I  have  allo-
 wed  it  because  the  Minister  thinks  it  neces:
 sary  to  give  the  background  because  certaifi
 changes  have  taken  place  in  the  Bill  in  the
 other  House.  So,  to  that  extent.  IJ  have
 allowed  it.

 But  if  this  debate  continues  as  to  whai
 a  particular  Member  in  the  other  House  hat
 said,  I  think,  we  are  going  beyond  that.  I
 should  not  allow  this.



 खा  लावा,  मां  ‘Re.

 SHRI  S.  M.  BANERJEE  :  He  has
 mentioned  the  name  of  Mr.  Bhupesh  Gupta
 who  is  a  Member  of  the  other  House  and
 the  leader  of  our  group.  There  is  another
 House  in  this  country  known  as  Lok
 Sabha.  He  might  have  got  more  loyalty  to
 the  Rajya  Sabha.  When  I  contacted  Mr.
 Bhupesh  Gupta  today

 MR.  DEPUTY-SPEAKER  :  I  do  not
 think  this  should  go  on  reeord,  This
 is  a  very  unhealthy  practice.  This  should
 not  form  part  of  the  record  This  is  a  very
 unhealthy  thing  to  sty  what  a  particular
 Member  said  in  the  other  House.

 SHRIS  M  BANERJEE:  Kindly  hear
 me.  Let  me  finish  and  then  you  decide.

 You  allowed  the  Minister  to  mention  it;
 kindly  allow  me  also  to  mention  it.  The
 name  of  my  party  has  been  mentioned;  the
 name  of  our  leader  who  5  a  Member  of  the
 other  House  has  been  mentioned.  When  I
 contacted  my  party  leader  today,  what  he
 said  was  that  certain  amendments  which  were
 accepted  in  the  Rayya  Sabha  have  been
 hailed  bo  the  people  aud  also  by  our  party,
 but  the  question  still  remains  regarding  the
 Council  aud  the  non  consultation  of  teac-
 hers.  Let  it  go  on  record  that  Mr.  Chandra-
 Pppan’s  stand  is  our  party  stand.

 MR.  DEPUTY-SEPAKER
 it  will  go  on  record

 All  right:

 I  would  request  the  Minister  also  not  to
 make  any  fuither  reference  to  what  went  on
 in  the  other  House.

 PROF.  S  NURUL  HASAN  :  I  bow  to
 your  wishes.  Sir,  |  now  understand  what  the
 hon.  Member.  Shri  S  M.  Banerjee.  has
 said  that  Shr:  Chandrappan’s  stand  is  their
 party  stand.  I  have  every  right  to  say  that
 it  goes  against  the  consistent  stand  in  this
 House.  After  all,  Shri  H.  N.  Mukeryee  was
 a  member  of  this  Committee.  He  is  a  party
 to  the  Jawaharlal  Nehru  University  Bull
 Select  Committee  where  it  was  agreed  that
 the  power  to  make  a  statute  will  not  vest
 in  the  court  but  in  the  executive  council  and
 that  in  all  academic  matters,  it  is  the  aca-
 demic  council  which  will  be  consulted.
 This  is  the  document.  I  was  hoping  that
 Mr.  Mukerjee  would  be  here  so  that
 if  Tam  wrong,  I  may  be  corrected,  It  is  a
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 very  strang  situation  that  consistently  this
 House  has  taken  this  view  that  the
 authority  to  make  a  statute  should  not  vest
 in  the  court  bexcause  the  court  has  a  very
 large  number  of  non-academic  members,
 Therefore,  I  was  a  little  surprised  that  this
 attitude  should  now  be  expressed.  However,
 I  accept  Shri  Banerjee’s  statement.  He  is
 a  much  better  person  to  say  what  his  party’s
 stand  is.  I  now  understand  it.

 SHRI  S.  M.  BANERJEE  :  The  amend-
 ments  have  been  welcomed  by  us.  He  has
 also  said  it  But  the  question  is  about
 finality.  The  teachers  ars  still  agitating.  The
 strike  is  going  on.  The  students  are  also
 against  it;  the  karawcharis  are  also  also
 against  i(.  Our  party  stands  for  the
 teachers,  the  students  and  the  karamcharis.

 PROF.  S.  NURUL  HASAN :  Again,
 it  is  very  interesting  to  hear  hon.  Member’s
 remarks  that  his  party  stands  for  everyone
 except  for  the  University.  |  stand  for  the
 University  because  it  is  this  House  and  the
 other  House  which  have  set  up  the
 University.

 SHRI  S.  M.  BANERJEE  :  Minus  the
 teachers,  students  and  karmceaharis,  what  is
 @  university  ?  (Jnaterruption)

 MR.  DEPUTY-SPEAKER  2  Order,
 please.  There  should  be  a  limit  to  it.  You
 are  a  senior  member...

 SHRI  PILOO  MODY :
 you  say,  order  please.

 If  I  sneeze,

 MR  DEPUTY-SPEAKER  :  Occasional
 intervention  is  all  right.  But  if  it  is  every
 two  minutes,  every  minute,  then  it  becomes
 too  much.

 PROF  S  NURUL  HASAN :  Sir,  I
 listened  to  Shri  Samar  Guha’s  speech  with
 great  respect  There  is  no  question  eithsr
 of  myself  or  of  the  Vice-Chancellor’s  stan-
 ding  on  prestige.

 I  think,  :t  does  not  behove  a  teacher  a
 whether  he  is  entrusted  with  the  responsibi-
 lity  of  being  a  Minister  or  a  Vice-Chan-
 cellor  or  whether  he  remains  a_  teacher
 actually  the  aching,  to  stand  on  prestige,
 and  I  am  sure  that  all  my  teacher  colleagues-
 and  there  are  many  in  this  House-—-would
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 agree  with  me.  I  hope  that  the  Delhi  Unti-
 versity  Teachers’  Assoviation  would  not
 stand  on  its  prestige  The  Vice-Chancellor
 has  invited  the  Delhi  University  Teachers,
 Association  to  come  and  dicuss  He  ts
 prepared  to  discuss  everything  ‘This  Bill
 does  not  preempt  any  decision  On  the
 other  hand,  if  this  Bill  is  not  passed,  then
 even  if  the  teachers,  after  argument,  come
 to  the  conclusion  that  a  College  Administra-
 tive  Council  is  absolutely  escentia!  it  can-
 not  be  fought,  because  it  would  not  have  an
 authority  Therefore,  this  is  an  enabling
 Clause  which  must  be  there,  but  the  Vice-
 Chancellor’s  assurance  is  there  that  he  wants
 to  consult  Now,  consultation  is  absolutely
 vital  I  stand  for  it,  the  Vice-Chancellor
 stands  for  it  But  I  must  make  one  submis-
 ston  The  University  is,  until  this  House
 decides  otherwise,  being  run  according  to
 the  Delhi  University  Act  Certain  authori-
 ties  have  been  vested  with  powers-the  Aca-
 demic  Council  and  the  Executive  Council
 I  cannot  take  a  view  that,  until  there  is  a
 general  ballot,  no  action  is  going  to  be
 taken  What  I  will  say  is  that  I  will  give
 very  respectful  consideration  to  any  reco-
 mmendation  jointly  made  to  me  for  being
 forwaidcd  to  the  Visitor  by  the  Academic
 Council  and  the  Executive  Council  I  hope
 there  would  be  a  consensus,  but  I  hope  there
 would  be  no  fiberum  veto  I  have  alieady
 made  one  point,  if  the  hon  Member  care
 fully  sees  this  Bull,  it  s  possible  for  the
 University  to  set  up  one  Council  or  more
 than  one  Council

 SHRI  SAMAR  GUHA  _  I  had  made
 certain  points,  please  give  replies  to  them

 PROF  S  NURUL  HASAN
 referred  to  them

 I  have

 There  is  a  difference  of  opinion  The
 teachers  said,  ‘Appoint  one  Central  Council’
 The  Vice-Chancellor  feels  that  three  Councils
 are  needed  I  have  also  been  asked  by  many
 persons  that  we  can  set  up  a  whole  number
 of  councils  There  is  no  intention  to  set  up
 a  whole  number  of  councils,  but  whether
 it  is  one  council  or  two  councils  or  three
 councils  or  four  councils,  if  the  duly  consti-
 tuted  body  of  the  Umversity  makes  a
 recommendation  I  will  give  due  and  respect-
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 ful  consideration  to  it,  and  I  do  hope  that
 it  would  be  possible  for  the  University
 community  as  @  whole  to  come  to  certain
 agrcements

 I  have  already  stated  that  I  hope  to  being
 a  comprehensive  Bill  on  the  lines  of  the
 Gajendragidhar  Committee’s  recommenda-
 tions  A  reference  was  made  to  the  model
 Act  There  was  a  corimittee  under  Dr
 Kothar:  for  suggesting  guideline,  of  a  model
 Act  It  did  not  draft  any  model  Act  itself
 After  that,  the  Education  Commission  wis
 appointed  which  subm  tted  its  report  and
 the  Gyen  Iragadkar  Committee  weit  into
 greiter  detail,  Therefore,  there  was  no,  in
 fact,  model  Act  which  had  bev.  prepared

 If  I  have  your  indulkence,  I  would  very
 strongly  refute  the  sug  eytion  of  my  hon
 friend  that  the  teachers  are  blac}  mailed
 As  a  tcaeher  I  beg  to  refute  that  Ihave  mv
 disagreement  I  want  to  appeal  to  thcm
 I  want  to  reason  with  them,  but  I
 will  not  accept  this  view  that  they
 are  black  mailed,  and  I  hope  _  that
 the  Houxe  will  share  my  sentiment  We
 have  to  show  full  respect  to  the  teaching
 community

 T  would  also  venture  to  make  one  fur-
 th  r  sudmission  and  that  i5  that  the  Uni-
 versity  should  not  be  accused  of  mis  ising
 its  authority  I  stind  for  the  autonomy  of
 universities  and  this  House  has  on  several
 acvassons,  reiterated  this  principle  that
 univers  ties  must  have  sufficient  autonomy
 im  order  that  ecademic  standards  may  rise
 Tf  there  ts  anv  concrete  cise  wuch  s
 brought  to  my  notice  Tam  p  epared  to  look
 into  this  im  accoidance  with  the  Delhi
 University  Act  But  I  do  fee)  that  a  general
 charge  against  the  authorities  of  the  uni-
 versity  must  bt  rcfuted  by  me  with  great
 respect

 Since  the  time  allotted  is  already  past,
 there  is  one  last  point  which  I  would  Ike
 to  make  and  that  ts  that  if  this  Bull  is  now
 approved  of  by  ths  House,  then  as  I  have
 stated,  and  as  the  Vicc-chancellor  has  stated,
 it  provides  for  n  enabling  provision  and
 it  enables  the  university  and  it  would  enable
 the  university  to  set  up  college  administra-
 tive  councitls,  which  means  that  there  has
 to  be  an  opportunity,  as  the  Vice-chancellor



 22  Stat  लह  Re.

 has  categorically  stated,  to  the  teachers  to
 hold  consultations,  t  hope,  and  through
 you,  I  appeal  to  the  teacher  community  of
 Delhi  to  please  apply  their  minds  to  it  and
 to  arrive  at  a  consensus  as  early  as  possible
 because  if  they  do  not  arrive  at  a  consensus,
 then  certain  problems  which  are  neither  mn
 the  best  interests  of  education  nor  in  the
 best  of  the  teachers  nor  in  the  best  interests
 of  its  students  might  arne  The  House
 heard  something  of  those  prob’emes  More
 may  arise  Therefore,  an  immediate  decision
 is  needed  and  that  5  my  justification  for
 appealing  that  ths  enibling  Icegislation  may
 be  passed  and  im  the  light  of  this  enibling
 legislation,  the  Vice  chancellor  has  stated
 tht  the  situation  will  remam  forzen  Let
 dscussions  take  place  kt  the  strile  be
 called  off  and  let  something  constructive
 emerge  which  would  lild  the  Dotht  Univer-
 sity  to  solve  and  tackle  its  problems

 श्री  आर०  बी०  बड़  (खारगोन):ः  उपाध्यक्ष
 महोदय,  माननीय  मत्ना  जी  का  वक्तव्य  बडा

 सुन्दर  है,  मुझे  बडी  खुशी  हुई  है  कि  उनके
 अन्दर  इतना  विनय  है  उन्टोन  शिक्षक्री  के  प्रति

 बहुत  श्रद्धा  व्यक्त  की  ह  लेक्नि  क्रिया  मे  थोडा
 फर्क  है  सत्रसे  पहडे  तो  छोटा  सा  फर्क  यह  है
 वि  शिक्षक  कहते  है--

 “There  should  be  a  Cet  tral  Council  of
 Admimstration’

 लेकिन  आप  कहते  *  तीस  होनी  चाहिय  1  में  यह
 समझता  हु  कि  यह  फक  बहुत  बडा  फर्क  नहीं
 है,  थोड़ा  सा  प्रयत्न  करने  मे  यह  फर्क  निकल
 सकता  है।  यदि  माननीय  मत्री  जो  शिक्षकों  के

 प्रमुख  लोगो  से  बातचीत  करे  तो  मुझे  विश्वास
 है  कि  यह  फक  भी  मिट  जायगा।  अब्र  ज्यादा
 फर्क  बाकी  नही  रहा  है  1

 दूसरी  बात--प्रोमलगेशन  भ्राफ  दि
 झ्राडिनेन्स  की  है--मैने  अपने  प्रस्ताव  मे  भी
 इसी  का  उल्लेख  किया  है  और  माननीय  मत्ती
 जी  इस  बात  को  मानते  भी  है  कि  आईडिनेन्स

 नहीं  निकलना  चाहिये  था,  लेकित  परिस्थितियों
 के  कारण  उनको  निकालना  पडा।  प्रभी  जितते
 भी  वक्‍ता  यहां  पर  बोले  संब  मे  मारडिनेन्स
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 निकालने  का  त्रिरोध  किया,  केवल  दो  वक्तव्य

 ऐसे  आये  जो  कुछ  भिन्‍न  विचार  रखते  ये  |  एक
 तो  हमारी  महिला  सदस्यथा  थी,  जो  हमेशा
 जनसघ  को  गालियाँ  देती  है।  उन्होंने  यही  कहा
 कि  इसमे  आर०  एस०  एस०  बाले  घुसे  हुए  है
 या  जनसघ  वाले  घस  हुए  है।  दूसरे  एक
 माननीय  सदस्य  बोले  इस  मे॑  मा्कसिस्ट  लोग

 घसे  हुए  है  और  उनके  हाथो  से  विद्यार्थी  और
 शिक्षक  है।  मैं  ऐसा  कहता  हू  कि  इस  में  कोई

 घसा  हुआ  नही  है  हमारे  दिमागो  में  कुछ  ऐसी
 बातें  सी  ह्  है  t  जो  परिस्थिति  है,  जिस  तरह
 से  चार  हजार  मास्टरो  ने  अपनी  एकता  दिखा
 कर  अपने  समृह  का  सगठन  बताया  तो  स्वाभा-
 विक  था  कि  सभी  पार्टियों  का  ध्यान  उस  तरफ
 गया  t  हम  यहाँ  पर  जनता  के  प्रतिनिधि  होकर
 भाते  है,  इस  ल्यि  हमारा  कक्‍तंव्य  हो  जाता  है
 कि  उसको  जाकर  देखे  t  हमने  उनसे  बातचीत
 की  तो  हमे  मालूम  पडा  कि  सब  हमारे  फेवर  मे
 है  1  यहाँ  पर  जितती  अपोजीशन  है  सब  हमारे
 फेवर  में  है।  इस  लिये  मुझे  यही  कहना  है  कि
 उनतना  कहना  ठीक  है  कि  जो  सरन्‍्ट्रल  कान्सिल  है,
 वही  रहनी  चाहिये  tT  इस  लिये  मै  माननीय  मत्री
 जी  के  वक्‍तव्य  से  सन्तुष्ट  नही  हू,  इस  में  श्न्डर

 ग्र ेजुएट  और  पोस्ट  ग्रेजुण्ट  बी  व्यवस्था  ठीक

 नही  है  1

 कल  आपने  भाषण  से  कहा  लेकिन  उसमे

 मुझे  तसल्‍ली  नहीं  हई  ,  हो  सकता  है  मेरे
 समझते  मे  गलती  हो  या  आपके  समझाने  में
 गलती  हो  क्योवि'  आप  प्रोफेसर  है  और  मैं
 वकील  हू  लेकिन  जो  इसका  फेडरल  ढाचा  है
 उसको  ाप  तोड  नहीं  पा  रहे  है  ।  आज  टीचर्स
 >े  जो  सत्याप्रह  कर  रखा  है  उससे  ये  भी  बहुत
 दुखी  है  लिक्नि  प्रजातन्‍्त्र  में  इसके  सिनाय  और
 कोई  चारा  नहीं  है।  श्राप  कानून  बनसामे,  उससे
 झगर  वे  अमन्तुष्ट  होते  है  तो  फिर  उनके  सामने
 दो  ही  रास्ते  रह  जाते  है--  या  तो  स्ट्राइक  करें
 या  फिर  लाठी  हाथ  में  ले  ।आज  जो  उन  टीचसे
 में  डिसप्लेजर  है  उसकी  वजह  से  ही  स्ट्राइक  है
 मैं  समझता  हूँ  शिक्षकों  मे  असन्तोष  ठोक  नही
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 है  विद्याथियो  मे  भी  श्राज  डिसिप्लिन  नहीं
 रहा  है  भौर  यह  डिसिप्लिन  न  रहने  का  कारण
 आप  ही  है।  जनता  तो  यही  कहेगी  कि  यह  जो
 डिसिप्लिन  नही  रहा,  टीचर्स  ने  सत्याग्रह  किया
 उसका  कारण  आप  ही  है।  आज  चार  हजार
 शिक्षक  जो  कि  सर्वमुखी  परमेश्वर  है  वे  कह  रहे
 है  कि  आपका  एडमिनिस्ट्रेशन  ठीक  नहीं  है।
 आपने  कहा  कि  काम्प्रहेसिव  बिल  लागेगे  फिर
 क्यो  नही  लाए  ?  यदि  आप  काम्प्रहेसिव  बिल
 ले  आते  तो  यहु  सवाल  ही  नहीं  रहता।
 माननीय  सदस्या  ने  भी  यही  कहा  कि  एक
 काम्प्रिहँंसिध  बिक  लाना  चाहिए  ।  तो  मैं
 समझता  हूँ  आगे  चलकर  आप  एक  काम्प्रहेसिव
 बिल  यहा  १२  लाये  और  मास्टरो  को  बुलाकर
 ओऔर  प्रमुख  लोगो  से  बातचीत  करे,  उनके  कथन
 को  सुने  और  इसका  हल  निकाले  a  मैं  भी
 टीचर्स  से  अपील  करता  हूँ  कि  वे  स्ट्राइक  समाप्त
 करे।  इसके  अलावा  मुझे  यह  जरूर  कहना  है
 कि  प्रोमुलगेशन  आफ  आड्डिनेन्स  की  कोई  जरूरत

 नही  थी  1

 MR  DEPUTY-SPEAKER  The  ques-
 tion  Is  :

 “This  House  disapproves  of  the  Dellu
 University  (Amendment)  Ordin-
 ance,  972(  Ordinance  No  5  of
 4972)  Promulgated  by  the  President
 on  the  22nd  June,  1972."

 The  motion  was  negaiwved

 MR.  DEPUTY-SPEAKER  :  Now,  the
 question  38  :

 “That  the  Bill  further  to  amend  the
 Delhi  University  Act.  1922,  as
 passed  by  Rayya  Sabha,  be  taken
 into  consideration,”

 The  motion  was  adopted

 MR,  DEPUTY-SPEAKER  :  Now,  we
 take  up  clause-by-clause  consideration.
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 Clauses  2  to  5

 MR  DEPUTY-SPEAKER  :  There  are
 anumber  of  amendments  given  notice  of
 Shri  Samar  Guha,  Shri  B.  ्  Naik—I  do
 not  see  any  of  them  here.  So,  they  are  not
 moved,

 Shri  Samar  Guha  is  not  here.  All  the
 amendments  are  in  his  name  I  take  these
 amendments  are  not  moved.  So,  I  put  all
 the  clauses  in  the  Bill  together  to  the  vote
 of  the  House

 The  question  ts  :

 “That  clauses  2  to  5  stand  part  of  the
 Bill”

 Fhe  motion  was  adopted

 Clauses  2  to  5  were  addedto  the  Bill

 MR  DEPUTY-SPEAKER
 question  i8

 Now.  the

 ‘That  clause  ]  the  Enacting  Formula
 and  the  Title  stand  part  of  the
 Ball”?

 Fhe  motion  was  adopted

 Clause  I  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill,

 PROF.  S  NURUL  HASAN  I  move:

 “That  the  Bill  be  passed  me

 MR  DEPUTY-SPEAKER  Motion
 moved

 *  That  the  Bill  be  passed  a

 SHRI  S.  M  BANERJEE*  I  do  not
 Know  why  Shri  Samar  Guha  was  not  here
 to  move  his  amendments  But  I  would
 request  the  hon  Munister  to  realise  the
 position  Shri  Chandrappan  made  this
 abundantly  celear  He  perhaps  thanked  the
 hon  Minister  for  accepting  some  amend-
 ments  in  the  other  House  But  the  fall
 consent  of  the  teachers  should  have  been
 taken,  the  consent  of  the  Xaramcharts  who
 are  the  pillars  of  the  University,  should
 also  have  been  taken,  will  drafting  this  Bull
 lam  happy  that  the  hon.  Minister  did  show
 accommodation  in  aceepting  some  amend-
 ments  in  the  other  House.  But  even  after
 that,  those  who  are  connected  with  the
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 University,  have  had  to  express  their  surp-
 rise  at  this  Bill.  Shri  Rashiuddin  Khan,  a
 member  of  the  other  House,  a  known
 Educationist,  in  his  speech——I  do  not  want
 to  quote  it—expressed  surprise  at  the
 manner  in  which  the  Ordinance  was  brought
 He  did  say  that  when  a  struggle  is  going  on
 by  the  teachers,  the  teachers  should  have
 been  taken  into  confidence  and  the  Bill
 drafted  after  cansulting  them,  When  this
 Bill  was  passed,  some  of  the  amendments
 moved  in  the  other  House  were  not  accep-
 ted.  One  of  these  which  was  not  accepted.
 even  at  the  last  moment......

 MR.  DEPUTY  SPEAKER:  We  are
 debarred  from  referring  to  the  proceedings
 of  the  other  House.

 SHRI  S.  M.  BANERJFE  :
 reading  the  other  amendment.

 I  am_  not

 MR.  DEPUTY  SPEAKER  :  But  you
 are  referring  to  it.

 SHRIS.  M.  BANERJEE  :  None  of  these
 amendments  were  accepted.

 MR,  DEPUTY-SPEAKER:  Do  _  not
 refer  to  the  proceedings  of  the  other  House.
 If  the  other  House  refers  to  the  proceed-
 ings  of  this  House  and  we  refer  to  their
 proccedings,  it  would  be  a  very  unhealthy
 precedent.  The  rules  bar  that  kind  of  thing.
 Please  do  not  do  it.

 SHRI  S.  M.  BANERJEE
 rules  today.

 Relax  the

 MR.  DEPUTY-SPEKER  :  I  cannot.  You
 can  speak,  but  not  refer  to  their  proceedi-
 ngs.

 SHRI  S.  M.  BANEFRJEE  :  I  am  told
 another  amendment  was  moved  in  the  other
 House  but  was  not  accepted.  This  clarifies
 the  stand  of  our  Party.  I  would  just  read
 aportion  as  it  gives  the  opinion  of  our  party
 as  to  what  we  are  doing  in  this  Bill.  I  wilt.
 just  read  some  sentences......

 MR.  DEPUTY-SPEAKER  :  From  what?

 SHRI  S.M.  BANERJEE  :  From  the
 debates.

 MR.  DEPUTY-SPEAKER  :
 debates  ?

 Which
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 SHRI  S.  M.  BANERJEE  :  Of  the  other
 House.

 MR.  DEPUTY-SPEAKER  :  No,  do  not
 do  it.

 SHRI  S.  M.  BANERJEE  :
 quoting,  I  will  Put  it.

 Without

 At  the  time  of  Third  Reading  also,  one
 of  the  leaders  of  my  party  who,  fortun-
 ately,  is  in  the  Rajya  Sabha  since  its
 inception,  stated  that  he  was  sorry  that  the
 teachers’  strike  was  going  on.  He  made  it
 abundandantly  clear  that  the  CPI  stands
 for  the  struggle  of  the  teachers  for  a  better
 cause.  I  read  yesterday  in  the  newspapers
 that  the  teachers  and  Karmacharis  of  Delhi
 University—with  the  latter  of  I  am  intima-
 tely  connected  are  seriously  thinking
 whether  to  withdraw  the  agitagitation.  [
 hope  they  will  withdraw  it,  but
 the  question  is  why  everyone  has  gone
 on  strike.  Let  us  not  talk  obout  politics,
 about  the  Jan  Sangh  or  this  Sangh  or  that
 Sangh  in  this.  It  is  a  fact  that  the  university
 teachers,  students  and  the  non-teaching
 staff  are  totally  unanimous  on  this  issue.
 They  feel  that  once  the  Council  Is  formed,
 they  are  going  to  be  delinked  from  the
 University.  Chis  lurking  fear  in  their  mind
 should  be  allayed.  it  is  the  duty  of  the  hon.
 Minister  not  only  as  the  Minister  of  Educ-
 ation,  but  as  an  edcationist,  a  person  who
 has  come  out  of  educationaal  institution
 after  a  long  career  there......

 MR.  DEPUTY-SPEAKER  :
 said  so  in  so  many  words.

 SHRI  S.  M.  BANERJEE  :  Let  me  praise
 him.  I  have  a  liking  for  him.  The  mere
 circulation  of  his  statement  that  something
 is  going  to  be  done  for  the  teachers  of
 primary  schools  has  been  hailed.

 He  has

 34.00  brs,

 We  wanted  that  the  Bill  should  be
 passed,  I  only  congratulate  the  Minister.
 But  even  today,  in  the  absence  of  the
 comprehensive  legislation,  we  cannot  give
 our  unconditional  s  ipport  to  the  Bill.  There
 may  be  some  misunderstanding  in  this  House
 among  some  sections  if  we  abs‘ain  from
 this  House  because  of  two  points,  namely,
 the  teachers  have  not  been  taken  into



 227°  Stat  Resl  Re

 {Shri  S  M_  Baneryee]

 confidence  and  secondly  the  demand  for
 the  elimimation  of  the  cauncil  that  has  not
 been  accepted  Because  of  these  reasons,  we
 cannot  support  this  Bill

 SHRI  SAMAR  GUHA  Sir,  I  want  to
 say  a  few  words  about  the  amendment

 MR  DEPUTY-SPEAKER  It  connot
 be  cone

 SHRI  SAMAR  GUHA  Allow  me  to
 move  them

 MR  DEPUTY  SPFAKER  It  cannot
 be  done  now  This  ty  the  highest  forum
 in  the  country  ‘If  there  can  be  laxity  any-
 where,  we  cannot  afford  to  have  laxity  here
 If  you  have  to  abide  by  the  rules  and  if
 some  mistakes  hive  been  committed,  should
 we  go  and  relax  it?  It  cannot  be  done

 SHRI  SAMAR  GUHA  The  Bill  was
 introduced  (Jnterruption)  and  this  amend-
 ment  has  got  to  be  introduced

 PROF  MADHU  DANDA\ATE  (Raja-
 pur)  He  went  out  for  a  glass  of  water

 MR  DEPUTY  SPEAKFR_  This  is  a
 kind  of  t]  ing  which  I  would  not  expect  from
 hon  Members  of  this  House  to  give  an
 excuse  like  that  We  should  set  the
 h  ghest  standards  im  this  country

 SHRI  SAMAR  GUHA  You  ‘have  all
 the  powers

 MR  DFPUTY  SPEAKER  All  the
 more  reason  why  J  should  not  abuse  those
 powers

 SHRI  SAMAR  GUHA
 question  of  abusing

 It  is  not  a

 MR  DEPUTY  SPEAKER
 kantan  Nair

 SHRI  फ्  SREEKANTAN  NAIR
 (Quilon)  Mr  Deputy-Speaker,  Sir,  when
 the  hon  M  nuister,  Shri  Nurul  Hasan  took
 charge  of  the  Ministry  of  Education,  |  felt
 that  at  least  here  was  a  man  who  came
 from  the  community  of  teachers  and  who
 would  be  able  to  do  something  to  rationalise
 and  stabslice  education  and  the  educational

 Shri  Stree-
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 setup  in  the  country  You  know  the
 Aligarh  Muslim  University  Act  produced  a
 lot  of  disturbance  tn  this  country,  and  80,
 more  thought  should  have  been  apphed  here.
 In  this  particular  case  also,  there  was  a  lot
 of  agitation,  but  unfcrtunately,  agitation  Is
 the  order  of  the  day  In  my  State,  we
 had  a  tremendous  agitation  in  the  edu-
 cational  field  which  i5  now  supposed  to  be
 subsiding  In  all  this  the  basic  defect  is
 that  there  ts  no  fundamental  cducational
 pol  cy  in  the  country  accep  ed  by  the  entire

 nation  The  Gayjendragadkar  Committee
 has  brought  out  two  interim  reports  But
 what  abc  ut  the  final  report  ?  How  are  we
 going  to  tackle  the  problem  of  laying  down
 a  uniform  system  ?  There  have  been  sugges-
 tions  expressed  in  respcct  of  education  up
 till  now  Here,  the  idea  is  thrown  out  that
 the  colleges  will  not  be  permitted  to  continue
 the  post  graduate  cducation  and  if  ths  is
 the  attitude  what  happcns?  Though  I  do
 not  think  that  all  the  university  professors
 are  looked  upon  bv  our  people  as  men  of
 extraordinary  calibre,  I  do  concede  and
 concur  with  the  Government  that  the  highest
 education  in  the  country  should  be  exclu-
 sively  limited  to  the  University  and  should
 be  of  the  highest  order  and  teachers  in  the
 colleages  are  not  in  a  position  to  give  it
 Unfortunately,  in  my  own  State,  about  248
 post  graduate  courses  exist  whereas  only  4
 ale  financed  by  the  University  Grants
 Commission  Therefore,  an  attempt  like  this
 should  be  openly  brought  before  the  people
 and  discus  ed  at  length,  and  then,  if  the
 teachers  or  other  sections  start  fighting,  It
 has  to  be  faced  But  I  donot  know  what
 is  the  approich  of  the  Government  tn  this
 matter  In  the  case  of  the  Aligarh  Muslim
 Universiry  Bill  it  was  one  approach  In
 the  case  of  the  Kerala  University  Act,  it
 has  ben  entirely  different  And  with
 regard  to  the  Dehi  University,  we  are
 giving  ita  third  approach  There  should
 be  a  uniform  approach  in  regard  to  edu-
 cation  everywhere

 SHRI  SAMAR  GUHA  rose —
 MR  DEPUTY  SPEAKER  You  have

 made  the  longest  speech  on  the  Bill

 SHRI  SAMAR  GUHA  I  have  to  go
 deeply  into  the  matter  I  have  to  go  into
 the  Bill  m  depth  A  great  injustice  has
 been  done  (Interruption)
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 MR.  DEPUTY-SPEAKER  :  Whether  you
 have  anything  new  or  additional  point  to
 say,  I  have  my  doubts,

 SHRI  SAMAR  GUHA:  J  went  out  to
 have  a  glass  of  water,  and  su  I  could  not
 be  present  at  that  time,  I  want  to  bring
 to  the  attention  of  the  hon.  Minister  that
 in  the  same  Bill,  two  sets  of  words  occur;
 two  sets  of  words  have  been  used.  Let  me
 point  them  out.

 MR.  DEPUTY-SPEAKER  :  Speak  on
 the  third  reading.

 SHRI  SAMAR  GUHA:  He  should  have
 himself  accepted  most  of  the  amendments.
 I  just  draw  the  attention  of  the  Minister  to
 the  clauses.  There  are  a  number  of  clauses.
 (Interruption)  Why  these  two  sets  of
 words  ?  Here,  you  speak  of  the  ‘consti-
 tution,  powers  and  the  duties  of  the
 authorities’  in  the  Original  Act,  but  these
 are  three  words  you  have  written,  as
 ‘Composition,  function  and  power’  in  the
 Bill.  In  the  same  Bill  you  hase  used  two
 kinds  of  language.  How  can  it  beso?
 The  Minister  himself  should  have  accepted
 it.  These  are  the  anomalies.  How  the
 Minister  of  Education  could  frame  this  kind
 of  Bill  passes  my  comprehension.  In  the
 original  Bill  one  set  of  language  and  in  the
 amendment  another  set  of  language  ?  I  do
 not  understand.

 In  the  amendment,  the  word  ‘‘colleges’’
 has  been  used.  What  do  you  mean  by
 that  ?  How  can  you  identify  these  things  ?
 Is  it  the  governing  body  ?  Does  the  princi-
 pal  mean  college  ?  Or  is  it  the  staff
 council  ?  He  has  seen  my  amendments.
 He  should  have  himself  accepted  them.

 There  was  a  case  in  the  High  Court,
 case  of  one  Chaitanya  Gupta  versus  a
 college.  {t  was  clearly  mentioned  in  the
 judrement  that  the  university  teachers  should
 not  be  dealt  with  according  to  the  trade
 union  laws  but  according  to  the  academic
 laws.  Ialso  incorporated  that.  I  hoped
 that  he  would  accept  it.

 Iam  concluding.  I  am  sorry  to  say
 that  I  could  not  accept  the  views  put  for-
 ward  by  the  hon.  Minister.  He  has
 disregarded  the  entire  views  of  a  unified
 agitation,  the  views  of  the  university  teachers
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 and  the  karmacharis,  7000  people.  He
 says  it  is  up  to  the  Academic  Council  to  say
 whether  the  enabling  clause  of  the  Bill  will
 be  accepted  or  not.  All  the  teachers  repre-
 sentative  have  resigned  from  the  academ'c
 council  on  27th  this  month.  A  new
 Academic  Council  is  going  to  be  elected.
 But  I  think  all  the  representatives  of
 teachers  have  withdrawn  their  nomination.

 I  know;  he  knows  that  theie  are  pro-
 fessors,  readers,  etc  Thcy  are  ex-officio,
 certain  categories;  they  have  certain  func-
 tions  to  do.  But  the  teachers  as  a  whole
 constitute  about  4,000  teachers.  About  80
 belong  to  that  ca:egory,  professors,  readers.
 Thev  enjoy  ninety  per  cent  authonty  In
 the  academic  council  they  aie  eighty  per
 cent.  There  is  not  even  five  per  cent  repie-
 sentation  of  the  ordinary  teachers.

 MR.  DEPUTY-SPEAKER  :
 conclude  now.

 Please

 SHR!  SAMAR  GUHA :  Yon  have  taken
 away  the  right  from  the  court  and  given  it
 to  the  Academic  Council.  You  have  given
 authoritatian  power  to  the  Executive  Coun-
 cil.  In  the  Academic  Council  there  are
 only  eight  teachers’  representatives;  even
 eight  may  not  be  there.  What  will  be  their
 voice  ?  They  will  not  be  there.  By  accept-
 ing  the  amendment  from  a  friend  in  the
 other  House  you  are  not  democraticising  the
 University  administration;  you  are  not
 giving  power  to  the  teachers.  You  are
 concentrating  power  in  the  hands  of  the
 Executive  council.  ‘The  teachers  have  no
 representation  there.  tam  =  giving  this
 warning;  you  have  made  one  serious  mis-
 take--and  I  am  using  these  words  in  huff
 and  hurry—you  passed  the  Aligarh  Muslim
 University  Bill.  The  result  was  the  tragedy
 that  followed.  The  tragedy  was  counted  in
 more  than  thirty  lives,  in  terms  of  property
 lost,  it  was  worth  thousands.  The  tragedy
 was  counted  tn  terms  of  the  curfew  imposed
 on  millions  of  people.  That  possibility
 again  in  Delhi  we  cannot  rule  out.  |  wah
 it  should  not  be;  I  wish  also  that  the
 teachers  did  not  create  such  a  situation.
 You  know  the  situation.  Elections  are
 going  to  take  place  and  certain  pulls  and
 pressures  are  working  out  there.

 This  is  a  warning  I  am  giving.  My  warn-
 ings  against  the  the  Aligarh  University  Bull
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 were  correct.
 property  were  lost  because  the  Government
 passed  the  Bill  in  a  hurry.  That  tragedy
 may  be  repeated.  I  am  giving  a  warning.
 Let  the  minister  give  a  solemn  assurance
 that  till  a  concensus  is  arrived  at,  that
 enabling  clause  will  not  be  implemented.  If
 the  consultation  fails,  as  I  said  earlier,  the
 two  alternatives  suggested  by  the  Vice-
 Chancellor  himself  should  be  referred  to  in
 some  kind  of  referendum  to  the  teachers
 and  the  majority  view  of  the  teacher  should
 be  accepted.  Let  the  minister  give  that
 assurance.

 PROF.  S.  NURUL  HASAN  :  I  am  not
 ‘in  the  habit  of  repeating  myself.  I  have
 never  used  one  year's  lecture  notes  ona
 subsequent  occasion.

 AN  HON.  MEMBER :  History  repeats
 itself.

 PROF.  S.  NURUL  HASAN  :  History
 does  not  repeat  itself.  That  is  the  only
 lesson  of  history  I  remember  after  a  few
 months  in  the  service  of  this  House.

 I  am  very  grateful  to  Mr.  Guha  for
 joining  me  in  appealing  to  the  teachers  to
 sit  and  hold  consultations.  I  hope  my
 friend,  Mr.  Banerjee  also  would  make  such
 an  appeal,  perticularly  to  the  karmacharis,
 to  sit-down  and  discuss  matters  and  not  to
 continue  with  the  strike,  which  does  not
 help  thé  university  at  all.  (Jnterruptions).
 My  difficulty  is,  if  I  agree  with  an  hon.
 member  in  one  House,  there  will  be  dis-
 agreement  in  the  other  House.

 SHRI  S.  M.  BANERJEE  :  Let  us  meet
 in  the  Central  Hall  !

 PROF.  S.  NURUL  HASAN  :  I  must
 make  one  thing  clear.  Supposing  I  had
 accepted  the  advice  of  my  friend,  Mr.  Guha
 and  dropped  the  word  ‘“‘Muslim”  from  the
 name  of  the  Aligarh  Muslim  University,
 would  .the  situation  have  been  much
 better  ?.

 SHRI  SAMAR  GUHA:  That  was  not
 the  main  issue.  The  main  issue  was  to

 30  lives  and  so  much  of
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 send  it  to  the  Select  Commitree  and  think
 soberly.

 PROF.  S.  NURUL  HASAN  :  This
 House  would  remember  how  many  amend-
 ments  my  hon.  friend  had  moved  to  the
 Aligarh  Bill.  He  must  at  least  give  me
 credit  that  I  did  not  accept  his  amendments
 and  advice.

 SHRI  SAMAR  GUHA  :  The  minister
 himself  set  up  a  record  by  moving  84  amend-
 ments  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  Will  you
 develop  the  habit  of  listening  also  ?

 PROF.  S.  NURUL  HASAN :  Sir,  I  do
 not  want  to  take  more  time  of  the  House.
 I  appeal  to  the  House  to  pass  the  Bill.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted,

 4.4  brs.

 FORMER  SECRETARY  OF  STATE
 SERVICE  OFFICERS  (CONDITIONS

 OF  SERVICE)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  Sir,  I  beg  to  move  :*

 “That  the  Bill  to  provide  for  the  vari-
 ation  or  revocation  of  the  conditions  of
 service  of  former  Secretary  of  State
 Service  officers  in  respect  of  certain
 matters  and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration.’’
 Article  3)4  of  the  Constitution,  as

 originally  enacted,  which  has  been  omitted
 by  the  Constitution  (Twenty-eighth)  Amend-
 ment  Bi  Act,  1972,  guaranteed  certain
 special  conditions  of  service  for  former
 Secretary  of  State  Service  officers.
 14.15  फा 8

 [Suri  K.  N.  TIWARI  ia  the  Chair}
 It  was  considered  that  the  concept  of  a

 class  of  officers  with  immutable  conditions

 *Maved  with  the  recommendation  of  the  President.


